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Per Hon'ble Shri. P. C. Kanflan : Member (J).

O.A has challenged the orders of the respondents
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the respondents and had completed 32 vears of satisfactory service.
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The discipiinary authbrity did not examine the records of the proceedings of
the inquiry independently and did not apply his mind. The appellate authority
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The respondents amﬁmed that there is a singie track Mahi bridge and there
are loap lines (as per the Map at Annexure R-1}. According to the respondents, GF-
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The signaling installation at VDA / EGF was commissioned on 20.03.89 and heing a
i
new instaliation there wereiﬁ“t“ ething troubles for sometime causing signal / points
failures, The Signal Failure keg'st.-.r enters all such failures.
5 Renardina the acoi Hdp_f it is stated that as the sianal was vellow at B-33 a
legarding the accidant as the signal was vellow at B-33 at
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Starter Main Line and the ampiicani ought

o have been cautious, it appears that the

annlicant got ‘Off signal mﬁ approac ch It i
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defective on that date and the signai Taiiure resuit is not relevant for the purpose o
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Whiie working a
WDM 2-17843, you were given UP Home S.rgnal of VDA G’ Cabin on nnnmnr‘h
because your train was 1o Cross @ down traln at EGF, accordingly point No.4 of

EGF VDA was sét for dead end and signai No. EGF Z was at ‘'ON’ and no line







signais at that time were deﬁe*-tive ; (i) there were no violation of GR / SR Rules as
cantended hy the resp ondents : (mi The evidence of Shri. | K. Mehta cfearlv shows
that he has given ‘ON’ position for B-33 signal and as per the rules, (sigdal biock

wvvnvg-

at Vasad ‘A’ is one biock Section. As the signai GF-Z was found defective, the
annlicant claims that he can ﬁnf ha H uilty of the charae. The annlicant also claim
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,,,,,,,,,,,, nger posi
officer in the report mcuremly admitted that GF-Z signai was defective and the
permission of the Chief Commissioner of Safety was not obtained and the driver
cannot be heid responsibie | ‘for viciating GR/ SR. The main thrust of the defence of
the annlicant ic ¢ thara was no ardmiccinn hy him ac slaimard in the rharre chaas
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issued againstihim are made availabie to him. in the absence of such copies the
concerned em fmme cannot prepare his defence, cross-examine the witnesses

=5 ety Stk dedint
and poiit out ihe in z:"i?sisf‘n‘ies with a view [0 show that the aflegation are
incredible.”
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"13. ““e appellant relied on Trilok ".’ath V/s. UO! in support of the
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in this case . |
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A Arm Ctnba AF Diemink \r'n Dhnment Dam ~
WOV DEIT U ol v Q LAHaygal o anpd

W I A MR W f Bl IR LU B

o
P. V/s. Mohd.| Sharif in support of the preposition that ¢ copies of statement of
witnesses must Be supplied to the Govt, servant facing a departmental inguiry. 1t

has been emphaticaily siated in State of Punjab V s Bhagat Ram by ihis Court as
r{SC :p. 186 SC .(L&.Qip 18 o qmcﬁ?andm
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siatements. it /§ contended ihat ithe synopsis was adequate to acquaini the

raesnondents wit ghp qist of the evidenca,
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were promoted during the peﬁwdency of the inquiry and then grant him promotion if he

promotional post and pay tiﬁé arrears

& .

of the salary and pension as if the applicant

of with no orders as to costs.
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( V. Radhakrishnan)

(P.C. Kannan)
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C.P/40 of 2000 1IN

O.A 118 of 90

i%{rfta

wratern feoqofy |

HIRW
| P OFFICE REPORT ORDER
8,94 2000

‘g,;-wﬁb

NoHL e )

N

zo.;o. 2000

o ¥
R

06 /12/2000

o -

R A

Heard Mr. Dhotare, counsel for the
complainant, Issue notice to the

respondents returnable on :20,10, 2000,

. Lo v{tava) (P.c. Kanoan)
Member (A) Member (J)

Mb

Mr, Shevde files vakalate.
name on behalf of the respondents,
He seeks and granted time for fii ng

reply. Adjourned to 6,12, 2000,

A
(G.Q “Brivastava) (P.Ce Kannan)
"Menber (X) Member (J)
pkn

Mr. Shavde for the respon-

deits seeks time for | o >0
Adjourned to 22/01/2001,
Qo — s
( GeCeSrivastava ) ( P.C.Kannan )
Member (A) Member (J)
Raj/

AAMILA—R 0 5— 573 TN /AZHIA(Z/ 96— 18-5-99—10,000
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} 27/

28-3-2001

b
GIEGEC) gt fecqafy
DATE OFFICE REPORT

2.1.2001

/92/2001

f04/2001

'ORDER <~y ‘

Mr.shevde was present earlier but
not now. No reply is filed, Last
chance is given for filing replve

Adj aned to 272 «2001,

(¢ .C.3rivastava
Member (A)

ik [ 3-8

Division Bench Matter.
Adjourned to 28/03/2001.

e
(Ao Se.3an haV’.)
Membe r:%d')
cMr/

Mr .“hevde says that writ petition
2 /,!'A; 27 e QM,L, ™~ O/ r/'j

&gs beer filed before Hon'ble High
{

court and same is still pending. As no

stay is in operation, Mr.Shevie is(

directed to file reply by the nextfdate.

adjourned to 27-4-2001.

N - !yr i

( oy |
(G .é‘:sfyvastava} {As sanghavi ]
Member  (A) Member (J)

i

nkk
Division Bench Matter., Adjourned to

25/06/2001.

(A.S.Sanghavi)
Membe r(J)

cmry/

3
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FORM NO. 4
f‘am‘T Fwrataa feeqofy Eictil - ‘
Date Office Report Order ,
2.19.2001 Heard Mr. ste vde, learned counszl for the

™~

respondent s.

Oral order dictated in the Open Court.

(GOCQ%) . (B.N.Chowdhuty)
Member (a) . vice Chairman,
nkk.

;}[«m PN--Sec. 4—143. CAT;Ahmedabad/2000—24-1 1-?)}6.’)--104}!»(),




TET Heql - 4 - E ‘
FORM NO. 4 COPO 40 of 00 In OeA 118 Qf 90 I

Yy f:«;"* Flatey fecaofy | e ‘5
D¥te Office Report ’ Order
25 662001 Mre shevde files reply to the CePs  Healso
submits that the gpecial CeAs filed against the

declsion in the OeA 118 of 90 is admitted by the

High Court and as such this CePe does not survive

Mr. Dhotre for the applicaant is not present and

hence adjourfed tO 2472001 for verificatione

(G« Ce Srivastava) ’ (A?sé' Sanghvi)
Member \A) Member }kJ)
Mb
28/07/2001 Mr. Dhotre §or t he applicant submits that he is

not aware about the admission of the gpecial C.A.
in the Hif.gh Court and that stay granted by the
High Court or not. Mr. shevde is not present,
Mr. shevde is directed to produce the orders
passed in the High Court. Adjourned to 10/08/2001.

_ P

{G.CeSrivastava) {aA .8.3anghavi)
Member{a) Member {J)

cMr/
3

10, 8.2001 Mr. Shevde says *‘:ndt Civil

Applicati n No. 13534/200031% filed by the
ar—
responcents hefore the Hon'ble High Court wet+eh

'H"'..,@g, 1 lreagy been admitted and ig pending a&kx

N\ ; R > .
. for hearing, He algy says that Mr, K.K, Shah
1 apeared for the applicant therein,
o

/r/d Mr, K.K, Shah <“Dr‘.‘-.:::i’i’r!as that he lad appeared
: for the applicank in the High Court and the
matter is already admitted, In view of thtse
deve lopments, C.P. is adjourned to 2.11.2001.

(GeCy Srivastava) (AsS. Sanga vi)
Member (A) Menmber (J)

Pkn

MGIPN—-Sec. 4—143 CAT/Ahmedabad/2000—24-11-2000—10,000.
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Rt Fratay fecqott HIW ‘ '
Date Office Report Order .

2.10.2001

-~

N

Heard Mr. Sheviée, learnsd counsel for the
respondenc se

oral order dictated in tha Opan Court.

{c.C.8rivastava) {D .N.Chowdhury)
Member (a) vice Chairman.

MGIPN--Sec. 4—143 CAT; Ahimedabad/2000-—24-1 1#000*- 10,000,
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qEY HEql 4
FORM NO. 4 CePe 40 of 00 In QeA 118 ©of 5.

Flatag feeqof
Office Report

* Order

28/07/200)

10.8.200

=

Mr. Shevdé files reply to the gi;P- Hea lg
gubmits that the special CeAs f£iled again\;g_ the
decision in the OeA 118 of 90 is ddmitted\by the
High Court and as such this CePe does no surviq_&
Mc. photre for the applicant is not pre?gm_ and

hence adjourne.l tO 2472001 for verif{iéation.

(Ge Co Srivastave) (A73e Si.nghvi)
Member  A) Membe r|

\
\.

Mb

Mr. photre §or the applicant submits t:hi(at he is
not aware about the admission of the sbécial Cela
in the Hingh Court and that stay granted by the
High Court or not. Mre. shevde is not present.
Mr. gshevde is directed to produce the orders

passed in the High Court. Adjourned to 10/08/2001.

(G.Cosrivastava) (a.3e3anghavi)
Menber (A) Member (J)

o , !

Mr, Shevde says that Civil
Application No. 13’;34/2000’ has filed by the
responients before the Hon'ble High Court which
has already been admitted and is pending asfx
for hearing, He algy says that Mr, K,K, Shah :
&iw has apeared for the applicant therein  3‘
and Mr, K.XK. S8hah confirms that he d appeafed
for the applicart in the High Court and the

matter is already admitted, In view of tm.se C'

L

deve lopments, C.P. is 2adjourned to 2,11.,2001s

{G.C. Srivastava) {a.8, langavii
Member (A) Member (J)

Pka
MGTPN--Sec. 4143 CAT/Ahmedabad/2000—24-11-2000—10,000.
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CENTRAL AJMINISTRATIVE TRIBUNAL

AAMEDABAD BENCH
C.P No./40/2000 in

0.A.No/118/1990
Date : 2.11.2001

Mr. Ramsamuj Girdharilalf : Applicant(s]
Mr. V.M. Dhotare ‘ : _Advocate for the Applicant(s

Versus
Union of India & Others : Respondents
Mr. N. S.Shevde : __Advocate for the Respondent(s)
CORABM:
HON’BLE Mr. D.N. Chowd ury : VICE CHAIRMAN
HON’BLE Mr. G.C.Srivastapa : MEMBER (A}

JUDGMENT

/1. Whether Reporters of Lodal papers may be allowed to see the judgment?
2. To be referred to the Repdrter or not?
3. Whether their Lordships Yish to see the fair copy of the judgment?

4. Whether it needs to be cifculated to other Benches of the Tribunal?
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Shri Ramsamuj Girdharglal
Resident of A/23 Hanse[Colony
New Bapunagar, Ahmedpbad. Applicant
Advocate: Mr. V.M. Dhptare
& Versus

Nestern Paxm ay, Lhurchgate,
Mumbai-20.

Shir K.C. Jehna ‘ d/or his

5
2 : 1 £ =
successor i the gaiice
Divisional Railwayl Manager
Western Railway, Pratapnagar
Baroda. |
3. ShriAK Mi ;'Q. nd/or his

successor 1n the dffice,
Divisional E\fiecb iﬁai Engineer (L)

Western Railway,fPratapnagar
Baroda. 2 Respondents

Advocate: Mr. N.S. SRevde

C.P. 4D/2000 in OA 118/1990

4l

ORDER (ORAL}

\/./\gon‘bie Justice ShripD.N. Chowdhury : Vice Chairman

|
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